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The Lok Sabha met at EUtven ef the 
Clock

(lfn Spbaxjbr tn the Chatrj 

OBITUARY REFERENCE

MR* SPEAKER: Hon. Members, I 
'h&ve to inform the House of the sad 
demise of Shri Bipin Beharl Varma 
who passed away at Patna on the 28th 
Aprii» 1974 at the age of 82.

Shri Varma was a Member of the 
Central Legislative Assembly from 1934 
to 1939 and 1945 to 1947. of Provisional 
Parliament from 1950 to 19S2 and of 
the first and Second Lok Sa^ha during 
the years 1952—62. Later, he was a 
Member of the Rajya Sabha during 
the year 1982-~«8. AS an associate of 
Mahatma Gandhi, he sufferer! imprison-
ment for the freedom of the country. 
An agriculturist and a social worker, 
he took keen interest in the relief 
activities and Hanjan uplift lie &erv- 
t'd on a number of organisations and 
local bodies of his State.

W« deeply mourn the loss of this 
triend and 1 am sure the House will 
join me in conveying our condolences 
to the bereaved family.

The House may stand In silence for 
a short while to express its sorrow. 

The Mmbert the* stood in tifenct 
lor « sfeort wHile.

2
ORAL ANSWERS TO QUESTIONS

Setting up of River Boards under 
River Boards Act, 1056

*894. SHRI K. NARAYANA RAO: 
Will the Minister of IRRIGATION AND 
POWER be pleaaed to state:

(a; whether any River Boards ham  
been established under the River 
Boards Act, 1956; and, ,

(b) if so» the main features thereoff

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) No Sir.

(b) Does not arise.

SHRI K NARAYANA RAO: Tb* 
River Boards Act was passed in 1956 
to provide for the River Boards and 
along with that, about 10 yean afP* 
the Inter-State Water Disputes AA  
was also passed

Unfortunately, no State River Board 
could be created because of the reti-
cence on the part of the State Gov-
ernments. So far as the Constitution * 
is concerned, the hon. Minister is m-ell 
aware that, pwiticularly the inter-
state waters are the national pro-
perty Therefore, the Contsitution spe-
cifically envisages that the subject off 
development and utilisation of inter* 
Slate waters comeg withm the pur-
view of the Parliament and the Cen-
tral Government But the Govern* 
rrent has not approached the problem 
from the national point of tiew. I  
would like to know whether the Gov-
ernment will take serious steps to 
make the Stat<> Governments the 
need of the Act which they have pas-
sed. Otherwise, do they want to keep
•  particular statute at a d^d*W terf
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SHRI K. C. PANT: Even when ih t 
need has not been accepted by many 
at the States, I do not think it could 
be made more acceptable to them,

SHRI MOHANRAJ KALINGARA- 
YAR: I would like to get a conflrma* 
tion from the hon. Minister if there 
is any proposal for all the Chief Minis- 
tens of all the States who constitute 
the members of the Boards if they any 
such Boards.

MR. SPEAKER: The Minister has 
replied that there is no River Board 
constituted. This does not arise.

SHRI NARSINGH NARAIN PAN- 
1MBY: May I know whether under 
Section 10 of the River Boards Act, 
1&S0, any Advisory Committee or 
Committees have been formed for the 
execution of the work under Sections 
13 and 14 of the River Boards Act 
and, if so, the names of the persons on 
these Committees and the important 
river water disputes and schemes 

* undertaken and disposed of by them?

MR. SPEAKER: You are going a 
Step further.

SHRI NARSINGH NARAIN PAN- 
DEY: Sections 13 and 14 Qf the River 
Boards Act provide that river water 
disputes, if any, and some functions 
under the Board will be executed by 
the Government....

# MR. SPEAKER: Unless the Boards 
are fromed, how can the Committees 
come in?

SHRI NARSINGH NARAIN PAN- 
DEY: I want to know whether any 
Committee has been formed by the 
Government. Has any State Govern* 
merit asked for any Committee to be 
formed?

SHRI K. C. PANT: No Board has 
been formed.
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SHRI VUtBHADRA SlNGH: From 
^  *eply gi*an by th« hon. Minister,
It appears that the Rivet Boards have 
not been set up due to some opposition 
irom 4he State Governments. I would 
like to know from the hon. Minister, 
the Boards which were envisaged to 
Ix; set up under this Act, whether any 
definite discussions took place with the 
State Governments regarding the set-
ting up of these Boards?

SHRI K. C. PANT: In reply to Mr. 
“Tiwari-4 just remember—I am ex-
cluding fh« Indus Commission and the 
Joint lodo-Bangladesh Commission; 
that Wftfe in regard to another matter; 
«ot Nepal.

About this question discussions were 
held with the States in the early Six-
ties, and Gujarat agreed in the begin-
ning and then withdrew its assent. 
Maharashtr« and Andhra Pradesh did 
not agree; Bihar opposed it; Tamil 
Nadu and Karnataka did not feel that 
vt was necessary; U.P. thought that no 
tifeful purpose would be served; and 
«o on. This was the kind of replies 
that we got and so, no Board has been 
set up. But this does not mean that 
the Government has topped thinking 
in terms of some agency or mechanism 
for overall planning of river basins as 
suggested by the Irrigation Commis-
sion. That is under consideration 
separately. That does not arise out 
of tills.

Visit of tikatattsn ef Economic Boreas 
«f Sevotattoaary Command Council of

MmW/%

•899. SHRI BiRENDER SINGH 
RAO; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to ctaDtt

(a) whether the Chairman of the 
Economic Bureau of the Revolutio-
nary Command Council of Iraq visited 
Delhi during the month of March,

(b) whether he had discussions with 
the Petroleum and Hanning Ministers

India; and

(c) if ao, the nature of dtecusataa* 
held and the decisions arrived at?

THE MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN):(a) and (b). Yes. Sir.

(c) The discussions were aimed at 
further strengthening the existing 
economic and technical relations bet-
ween the two countries. These dis-
cussions resulted in identifying speci-
fic projects for mutual cooperation in 
the fields of Industry, Agriculture and 
Irrigation, Trade and facilities for 
training and education. I t  was de-
cided to establish a permanent 
Indo-Iraq Joint Commission to coor-
dinate and facilitate the implementa-
tion of the existing and future agree-
ments in various fields and to explore 
and identify new avenues for broa-
dening the cooperation between the 
two countries.

SHRI BIRENDER SINGH RAO: 
You would kindly notice, Sir, that this 
question was transferred from the 
Ministry of Planning to the Ministry of 
Petroleum and Chemicals, and the* 
hon. Minister has mentioned industry, 
trade, agriculture, irrigation, and edu-
cation but nothing has been said about 
bis own Ministry. I would like to 
know what was the discussion which 
took place between the Chief of the 
Economic Bureau of the Revolutionary 
Command Council of Iraq and the Mi-
nistry of Petroleum and Chemicals ' 
which is answering this question.

SHRI SHAHNAWAZ KHAN: In the 
field oi training it was agreed that we 
would give in-plant training to the 
technicians from Iraq. It was also 
agreed to establish a Petroleum Insti-
tute in Iraq by our people from out 
Ministry. We have also already des-
patched a team which will cany out 
exploration for drilling oil in Iraq and 
lease of land has been given to us. All 
these facilities were discussed and the 
whole agreement was signed by my 
senior colleague, Shri D. K. Borooah.

SHRI BIRSNDXR SINGH RAO: U *f 
I know whether the visit of the Chief




